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Hon'ble Judges : Anand Mathur, Member (A);Pratima K Gupta, Member (J)
Bench : Division Bench

Advocate : Vats Narain, Shivaji Singh

Final Decision : Dismissed

Judgement

Anand Mathur, Member (A)

1. Shri Vats Narain, holding brief of Shri Sankalp Narain, learned counsel for the
applicant and Shri Shivaji Singh, learned counsel for the respondents are present.

2. Heard learned counsel for the parties and perused the record.

3. At the outset learned counsel for the applicant pleads for withdrawing the said
OA with liberty to file afresh after consultation with his client.

4. In view of the above, the original application is dismissed as withdrawn with
liberty to file afresh in case the cause of action subsists.

5. No Costs.
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